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IN THE ?ENTRA@-.@

GUW AHATI BENGH
CF. Ko 124Ak
An application under section
17 reed with section 27 of the
Admiﬁistrative Tribunal Act,
1985 and Rule T4 of the Central
Aiministrative Trihunal (Pro cedﬁre)

Rules, 1987 .

T

In the matter of -

" Willful disobediyance of the
order passed by this Hon'ble
Tribunal on 22.2.95 in Case No.

A 22/95 .

- And -

In the matter of s~

(Fesidemt of Christan Basti
Sri Nagar Nalinibala Devi Path

Pe 0o Diépur, Guwahati, Kamrup,

o o Applic;ants..
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~ Versus .«
l. Dist. Manager
Department of Tele-Communication

Guwahati- Kamrup,

The humble petition of #he

above named applicant .

MOST RESPECFULLY SHEMBIE : -

1; That,the applicant are citizens of india héving

- their permanent fesidence at Guwahati in the District

of Kamrup . | | o

2e Q That the,applicanﬁ were the casual Mazdoor in
the Tete-Communication Department under the establishment

of Assistant Engineer, Cable (East) Ambari, Guwahati-1 .

3. That the applicant were engaged in service in
the month of January 1987 and their services were
extended from time to time . They were in serviece till

308094 .

Details particular of their tenure of services

funished herewith in a tabqlaf Form -

Contedc oo 03
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SL. Name of the ,Gamual Service from 01.4.95 to 93
NQ. ILabour. . ‘

- Bd. Reaz Akhtar Jan/87 tom Dec/87 = 28% Days
| 'Jan/88 to Dec/ 88 = 270 Days
Jan/89 to Dee/89 = 295 Days
Jan/90 to Dec/90 = 311 Days

Jan/91 to Apr/91 = 102 Days

(Wkg under Task force under
ACG-1T) ‘

May/91 to Dee/91 = 211 Days
Jan/92 to Dec/92 = 320 Days
Jan/93 to Apr/93 = 100 Days

4, The-applicanx performed skilled and manual
jobs of ecable liné fittiné and maintainance. During
their ténﬁﬁﬁbe.service the applicant performed their
jobs to the satisfaction of all concerned . In no point

of time their dervices were spotted by any stigma .

5 That all on a sudden, on 3.8.94, the Sub-Division-
al Enginéer Cable (East), the Respondent No. 2 passed an
-xordér‘to Ommit the name of the applicant(from the list

"of the casuval labourers. This order}was issued to the
Asgsistant Engineer (Aéministrativé)_C/O T.D.M., Guwahati
The Respbndgnt No. 3 vide letter No. E-13/94-95/10 dt.
3.8.94 . :

Contedeceed
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C 6. That;th applicant beg to state that the

Department of Tele-Communication fremed a scheme for
abgorbtion of Casual workers. This scheme is éalléd as
C§éua1 Lebourers (grant of Temporafy status and Reguleri-
satién’ Séhemem of the Depattment of Tele-Communicetion N
1989 .‘According to this scheme, Casual labbur after |
rendering 3 years contineous service on atainment'of

temporary status the casual labour will be treated on

par with temporary Group- ‘D' employees .

Te = That pursuent to the aforesaid Sshem Scheme, Depart
ment of Tele-communication STN seétion, New Delhi iséued
& circulér vide their 6ffice order No. 269-4/93 on
17.12.93 . By this order it was directed to all concérn-
ed that the casual Mazdoors who wére engagea by the projec:
t circle/Electrification.circles guring the peri&d

31.3.85 to 22.6.88 should be given the temporary status

This order was circulates to all concemed ihcluding the

staff members of J.CeM.

Relegant extract of order dated 17.12.93

is annexed hereto and marked as Annexure- A .

\

Contedesee5
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. Be That inview of the aforesaid order dated

17.12.93% the applicant were entitled to be upgraded as.
Témporarvaazddor § but they have been arbitaerily ter-
minated from their services without any reasop'whatso-

.

ever .

9. That being highly aggried by the aforesaid order
of'termination, the applicant preferred an application
under section 19 of the Adinistrative Tribunal Act,

1985. This application was registered as OA 22/95 .

10. That on 24.2.95, this Hon'ble Tribunal passed
an order . By this order the Respondent was directed

to consider the case of tne applicanta in aecordances_
with the‘schene<far mutated in this behalf . It was
further stated ﬁhat d It is left open to the respondent
to consider to give pqrely témporéry appointment -to the
applicantx, if poesibleitill their case can be consider-
ed under the scheme in as much thgy heve faced unemploy~-

ment after having been in serviece since 1987 " .

A copy of the said order annexed hereto
ard marked as Annexure-B .

conted. LR 4 .6
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11. . That*immediately after the aforesaid order,

the applicant submitted a representatlon before the
Tele-Communicatlon District Marager on 21.3.95, 31.5 95,

548495 & 19+9-95 . But nothing has been done till Date

Copies .of the aforesaid representation
- are Annexed hereto amd marked as Annexure

" B& P respectively .

-

12. " That the applicant begs to state that the
contemner has no regard to the or&er passed by this‘
Tribunal. Nothing has been.done till date even some
Junior pefsons have been eanferred with the temporary
stetus . But why the xppptx applicantx have been deprived

of is best known to the contember .

13, That the applicant beg to state that it is
a fit case where this Hon'ble Court may be pleesed to

initiate a contempt proceeding against the contemher .

14. - That this application is made bonafide and

for the interest of justice .

Contede.e8
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The applicant, therefore, prays

that this Hon'ble Tribunal'may'be pleased

to issue notice directing the contember

tq show cguse ag tp why a contempt

pfoceeding B¥rx shall not be drawn against

him and upon hegring the-cause.or causes

that may.be shown this Hon'ble ®ribunal

may be pleased to initiate a éontempt

proceeding ard punish the contemner for

non-complayance of the érder passed by this
- Hon'ble Trihunal on 24.2.95 in 0A 22 of 1985 -

ahd}or\pass any further or other order or

orders as this Hon'ble Tribunal may deem

fit ard proper .
‘ /

And for this the applicant as in duty bound shall

ever pray .



" In the Court. of the Magistrate Guwahéti;

AFFIDAVIT

1, Reyaz Akhtar, son of Md. Ali kaza, aged about
26 years, re51dent of Christanbasti, Sri Nagar, Nallnl

Bala Devi Path P.O.DlSpUI Guwahati=5, DlStIlCt~Kaqup,
Assam do hereby solemnly afflrm and stat® as follows :=

1. That(l am one ot the‘applicants of this case and

am Well'aSquaihted,witn.the facté and circumstences of
this case.’ | |

.2; That I have been authorised by the other applitant
to swear this affidavit. |

3. | That tho statements made'in this affidavit and

in paIaglaphS 1,2,3, 4 5 6 11 are ‘true to my knowledge and
that of 7,+8,9, lO are matters of re001ds and the rest -are
hunble submissions before -this Hon'kle Court. I sign

* this aff1dav1t on thls the th day of D7 P’J? 1996

ét G uwahati. ST -

( Identified ,by- . : /(ﬂ /ﬁ/ : .
L 4 , /0 3 Aﬁaﬁ
Advocate . . | Dﬁgfgéi nent

(34417

Deponent, identified by Shri

: Advocate at Guwahati affirmed
pbefore me on this the  th day of
1996 at Guwahati. ’

Magistrate,Guwanati,



